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CWP-PIL-29-2021 (O&M)

COURT ON ITS OWN MOTION 

V/S 

STATE OF PUNJAB AND OTHERS

(Proceedings through VC)

Present: Mr. Rupinder S. Khosla, Sr. Advocate with

Mr. Sarvesh Malik, Advocate as Amicus Curiae.

Mr. Gaurav Garg Dhuriwala, Sr. D.A.G., Punjab.

Mr. Ankur Mittal, Addl. A.G., Haryana.

Mr. Jaivir Chandel, APP, U.T. Chandigarh.

Mr. Satya Pal Jain, Addl. Solicitor General of India with

Mr. Dheeraj Jain, Advocate for respondent No.3.

Mr. H.S. Brar, Sr. Advocate with

Mr. J.S. Dosanjh,  Advocate for the applicant.

Mr. Rajeev Anand, Advocate for CBI.

****

In  compliance  of  the  order  which  has  been  passed  by  this

Court, status reports have been submitted which are taken on record.

 The assurances which were given on the last date of hearing as

recorded in the order dated 11.11.2021, have not been in toto fulfilled. We

would  not  say  that  the  intention  on  the  part  of  the  State  of  Punjab  or

Haryana  is  lacking  but  the  efforts  and  the  actions  supporting  the  said

intention appear to be missing or at least lagging. The reports as have been

submitted indicate movement in the right direction but the pace thereof is

moving cannot be, by any stretch of imagination, said to be satisfactory.
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Learned counsel for the State of Punjab as well as the State of

Haryana pray for some time to submit the further progress and the status in

the pending cases for investigation.

Prayer granted.

Adjourned to 28.03.2022. 

          (AUGUSTINE GEORGE MASIH)

  JUDGE

January 19th, 2022                    (SANDEEP MOUDGIL)

ps-I   JUDGE
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